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India, were duly communicated to the Deponent. The said communication, 
inter alia, conveyed that in view of the judgment of the Hon 'ble Supreme 

Court in Civil Appeal Nos. 3661-3662 of 2020, titled State of Bihar vs.

Pawan Kumar, the authority competent for appraisal, examination and 
evaluation of DSRs shall be the State Level Expert Appraisal Committee 

(SEAC), whereas the authority competent for approval of DSRs shall be the 

State Level Environment Impact Assessment Authority (SEIAA). 

8. That, thereafter, the State Level Expert Appraisal Committee (SEAC), vide

Letter No. 895 dated 07.02.2024 addressed to the Deponent, intimated that

pursuant to the guidance received from the Government of India, a joint

meeting of SEAC and SEIAA was convened on 02.02.2024 at the

Environment Directorate, Luclrnow, wherein a detailed Standard Operating

� 
Procedure (SOP) concerning the preparation of District Survey Reports

?-� '( .* (� SRs) was formulated, and the minutes of the said meeting were enclosed 
• °"� � � "� � � information and necessary action.
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·-� �.--,�-..si��".o.�i at a conjoint reading of the aforesaid communication unequivocally 

•• ?'.�� .. ::.;;�� establishes that the said SOP governing DSRs was formulated jointly by

SEAC and SEIAA in accordance with the directions and guidance of the 

Government of India. 

IO.That in view thereof, the Deponent, most respectfully and emphatically 

repudiates the attempt on the part of SEIAA to evade and shift its statutory 

responsibility, as sought to be done in Para 3 of Annexure No. 1 to the 

affidavit filed by SEIAA in Original Application No. 09 of 2025 (Vinay

,.,� Srivastava vs. State of Uttar Pradesh &Ors.) dated 10.04.2025. The said 
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averments are wholly misconceived, untenable and contrary to the admitted 

record. 

11.  That the very nomenclature of the "State Level Expert Appraisal Committee 

(SEAC)" and the "State Level Environment Impact Assessment Authority 

(SEIAA)" signifies that both are expert statutory bodies entrusted with 

specialized functions of appraisal and environmental decision-making, 

carrying significant statutory responsibilities.

12.  That upon receipt of the aforesaid SOP formulated by SEAC and SEIAA, 

the Deponent, promptly circulated the same to all concerned District 

Authorities vide Letter No. 2182 dated 12.02.2024, with a direction to 

ensure strict compliance thereof. (Annexure-R-1) 

1.,(; �-- at, in pursuance of the aforesaid directions and in compliance with the 
/( F&CC communication dated 04.12.2023, the Dish·ict Authorities duly 

, _,. 1 
_. , ·:<: , ared DSR proposals and submitted the same to SEAC for appraisal, 

, . .- .�:� amination and evaluation in accordance with the prescribed procedure . 
.,,.,

. Y

14.That it is pertinent to submit that the Geology & Mining Department,

Government of Uttar Pradesh vide office Order No. 1153/86-2021-

0l(Sa.)/2020 dated 09.09.2021, had constituted a high-level

interdepartmental committee comprising officers from diverse technical and

administrative domains, including Geology, Mining, Environment, Forest,

Irrigation and Revenue, for the purpose of appraisal of DSRs.

15. That the said committee, chaired by the Additional Director, Directorate of
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   (Annexure-R-2 (Colly))
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nominated by the Board of Revenue, Environment Directorate, Forest 

Department and Irrigation & Water Resources Department, along with 

technical experts, has diligently and meticulously examined all DSR 

proposals submitted by the Dist1ict Authorities. 

16.That it is submitted that the said exercise was undertaken with utmost

sincerity and in strict adherence to the letter and spirit of the Standard

Operating Procedure (SOP), the Sustainable Sand Mining Management

Guidelines, 2016, as well as the Enforcement and Monitoring Guidelines for

Sand Mining, 2020.

-"Y- 17.That the findings and recommendations of the said interdepartmental
� \-' {' ¥ /j -:>, -�\� �%, mmittee were thereafter duly forwarded to SEAC for its consideration and

,, • • .. �-,;, '.�4fii'":i � essary action.
• • �1 V, 

,,:,,-: /2 ,t/ 

' '✓ \ ,·� 
.- f8/ 'hat it is manifest and beyond any cavil that the Deponent, has made 

I tr1 > • , 
�::'!" " earnest, bona fide and comprehensive efforts to ensure that all DSR 

proposals strictly confom1 to the applicable statutory guidelines and 

procedural requirements. 

19. That the Deponent, takes strong and categorical exception to the unfounded,

unwarranted and derogatory averments made by SEIAA in Paras 3, 4, 5 and 

8 of its affidavit dated 10.04.2025 filed before this Hon'ble Tribunal in 

Original Application No. 09 of 2025 (Vinay Srivastava vs. State of Uttar 

Pradesh &Ors.). (Annexure-R-3)

/�-¥-
0.That Annexure No. 1 to the said affidavit refers to a purported joint meeting

:� � 

SEAC and SEIAA held on 06.03.2025, wherein it is stated that a decision 
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